
FIR No. 249/21  

PS S.P. Badli 

State Vs. Shekhar 

 

29.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. D. N Chaturvedi, Ld. Counsel for the applicant through VC. 

  IO SI Uday Singh through VC. 

  Arguments heard on behalf  of  both the parties. 

  Put up for orders/clarifications on 31.05.2021. 

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/29.05.2021 

  



FIR No. 256/21 

PS S.P. Badli 

State Vs. Kapil Dev Tiwari 

 

29.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Deep Chand,  Ld. Counsel for the applicant through VC. 

This is an application for release of vehicle bearing no. DL-3SEQ-

9602 on behalf of applicant  Kapil Dev Tiwari. 

  Report received from IO through email. 

  Report of IO perused.  IO in his report has stated that vehicle is not 

required for any further investigation.  

  The prosecution has no objection if the vehicle be released to its 

applicant.   

  In these circumstances, the aforesaid vehicle be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in Manjeet 

Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 16055/2013).   IO is 

directed to get the vehicle valued from a proper valuer and shall take a valuation 

report in this regard from the valuer as per rule.  Indemnity bond be furnished as 

per the valuation report to the satisfaction of IO/SHO concerned.  Coloured 

photograph and panchnama of the vehicle in question be conducted as per  above 

mentioned  judgments. Panchnama along with photographs, valuation reports etc. 

shall be filed in the court along with final report. 



IO is further directed to verify the ownership of the said vehicle before 

releasing of the same.   

   

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/29.05.2021 

  



FIR No. 55/21 

PS S.P. Badli 

State Vs. Raman @ Kamal 

 

29.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. R. S. Yadav, Ld. Counsel for the applicant through VC. 

In view of the verification report, bail bond considered and accepted. 

Accused be released if not wanted in any other case. Bail bond be disposed 

off accordingly.  

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/29.05.2021 

  



FIR No. 38/19 

PS S.P. Badli 

State Vs. Vikram Sahni 

 

29.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Manish Malik, Ld. LAC for the applicant through VC. 

  This is an application for grant of interim bail for a period of 90 days 

moved on behalf of applicant Vikram Sahni. 

Reply filed by the IO. 

Arguments heard. Record perused. 

                    It is argued by the Ld. Counsel for the accused that case of the accused 

falls within point V of the HPC guidelines whereby UTPs less than 60 years of age 

who have been in custody longer than 6 months facing trial  in a case prescribing a 

maximum sentence of 10 years or less may be granted interim bail and he is in JC 

since 24.01.2019.  Keeping in view the spread of Covid 19, interim bail has been 

requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 



In the present matter accused is in JC since 24.01.2019. I have 

perused the HPC guidelines. Accused has been booked u/s 392/397/411/34 IPC. 

Amongst these offences, section 397 IPC prescribes a minimum sentence of 7 

years and does not prescribe a maximum sentence which could be upto life 

imprisonment. Thus, in my considered opinion, case of the accused is not covered 

by the benefit of interim bail under the guidelines laid down by Hon’ble High 

Court of Delhi(HPC minutes of meeting dt 04.05.2021  followed by minutes of 

meeting dt. 11.05.21). Hence, interim bail moved on behalf of applicant Vikram 

Sahni is hereby dismissed.  

  Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/29.05.2021 

  



FIR No. 184/21 

PS S.P. Badli 

State Vs. Ajay 

 

29.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Akash Sharma, Ld. Counsel for the applicant through VC. 

  Report received from Jail Superintendent. Copy of same is sent to 

whats app of counsel for the applicant. Application disposed off accordingly. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/29.05.2021 
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